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PUBLIC NOTICE

The General public is hereby notified that,
my client Sri.K.Narayana S/o Sri.Krishnappa
is interested and intending to purchase the
agricultural land measuring 2 acres 37 Guntas
in Sy No.15/3 (Old Sy No.15/1) situated at
Bhuhalli Village, Satanur Hobli, Kanakapura
Taluk, Ramanagara District from its owner
namely Smt.N.Kamala W/o Sri.Amarendra S
foravaluable sale consideration.

Inview of the above, itis hereby notified that,
claims of ownership or such other claims if any
have in respect of the schedule property, the
same may be notified to the address given below
in writing together with supporting documents
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IN THE COURT OF THE XXII AND
ADDL. CITY CIVIL AND SESSION
JUDGE AT CCH NO. 7 AT BANGALORE

0.8. No. 448/2022
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0ld site No.47, situated at 8th Main
Road, BSK 1st Stage, 2nd Block,
Bengaluru measuring East to West 45
feet and North to South: 30 feet
having RCC Building of about 1800
Sq.ft.and bounded on

East by : Property bearing No.73
West by : Road

North by : Property bearing No.48
South by : Property bearing No.46

K.T. DAKAPPA, Advocate
At No.64/1, SM Plaza | Floor,
DVG Road, Basavanagudi,
Bengaluru-560004.
Phone: 40901371
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BETWEEN .. Plaintiff
CANARA BANK

And

SRI. ASHWATH .C ... Defendant

SUMMONS TO THE DEFENDANT
UNDER ORDER V RULE 20 (1A)
AND (1-A) OF THE CODE OF CIVIL
PROCEDURE

To,
1. SRI. ASHWATH .C
Slo. Chandran .C, Aged about 31 years

2. SRI. CHANDRAN .C
Slo. Late Keshavan Nair, Aged about 75 years,

3. SMT. P.S. MALLIKA

Wi/o. Sri Chandran .C, Aged about 65 years,
All are residing at “Koustubam” No. 10,
Singapura Layout, Vidhyaranyapura Post,
Bangalore - 560097.

Whereas, the above named Plaintiff Bank
has instituted suit against you for recovery
of a sum of Rs. 5,01,177.00 (Rupees Five
Lakh One Thousand One Hundred and
Seventy Seven Only) as on 16.03.2022,
Plus interest at the rate of 11% Per Annum,
from 17.03.2022 the due date till the date
of realization, to the plaintiff bank and to
pay costs and for other consequential
reliefs. You are hereby called upon to
appear before this court in person or by
Advocate on the 06.04.2023 at 11.00
A.M, in the forenoon to defend yourself,
in default of your appearance on the day
mentioned above; the suit will be heard
and determined in your absence.
Give under my hand seal of the court
this 27th day of February 2023.
By order of the Court
Assistant Registrar

City Civil Court, Bangalore
(T. Yugandhar) Advocate
No. 8, Prabhath Complex, 1st Floor, Office
No. 328 & 329, K.G. Road, Bengaluru-56002
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IN THE COURT OF THE HONBLE 82nd ACC & SJ
COMMERCIAL JUDGE, AT BANGALORE (CCH-83)
Com. OS. NO: 3980/2017

Between:VARNA COATS Private Limited
Represented by its duly authorized Signatory Sri. KR.|
Raghavendra ...Plaintiff
And: Dr. Agritech Engineering Pvt. Ltd., And others
...Defendants
SUMMONS TO PROPOSED DEFENDANTS No: 4 & 5
Smt. Susheela Doddathogur Nagaraja, major,
Residing at No.96/1, Near Challaghatta, Depot|
Yamalur Post, Bangalore -560037.
Sri. Bya Reddy S/o. Nagaraja Reddy, major in age
Residing at No.191, Konappana Agrahara, Bangalore|
South Taluk, Bangalore -560100
WHEREAS, the plaintiff above named have filed the
above suit against the defendants for the Recovery of]
Money and other reliefs The defendant No: 4 & 5 above
named are hereby summoned to appear before this|
Hon'ble Court either in person or through the pleader on|
the 6th day of April 2023 at 11 AM failing which the|
matter will be heard ex parte.
Given under my hand and seal of the Court, this 2nd day|
of March 2023.
By the order of Court
Sd/- Sheristedar|
City Civil Court, Bengaluru
Advocate for Plaintiff
[Abishekh Gowda. H, Advocate
[Apex Law Chamber

No.2, 2nd floor, Maurya Mansion,Gandhinagar,|
Bangalore-560009 Email:Agassociates7@gmail.com
PhNo: 9343702058
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@)
MEDIUM SCHOOL
Recognised By Govt of Karnataka
Bidaragere, Anekal Taluk
Bangalore - 562 106

RECRUITMENT FOR THE
YEAR 2023 - 24

Kindergarten, Primary,
Highschool Teachers
If you have a passion for excellence
and innovation, you are eligible to
apply fo any of the following posts

Trained D.Ed / B.Ed, Graduated
with Basic Degree

+ Vice Principal + English
+ Mathematics + Science
+ EVS ¢+ Hindi + Kannada
+ Physical Education and
Sports Facilitator
Dance Teacher-Western and Classical
Send your CV to
ssveseducation@gmail.com
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PUBLIC NOTICE

That my client Smt. Pramila, W/o.
K.M.Jayarama Reddy, R/a.No.25, 1°
Cross, 2* Main Road, Sri Krishna Nagar,
Kothanur, Bangalore-560 078, had lost
the General Power of Attorney executed
by Jayamma in her favour in respect of
the schedule Property and she had
already lodged the complaint before the
concerned Police Station authorities and
so far she has not received the same
fromthe public.

That my client has requested the public
that if anybody trace the said document,
please hand over the same to her or to
her said Advocate within 07 days of time
and any person/s who handover the said
GPA to my client or advocate will be
suitably rewarded.

SCHEDULE PROPERTY
Residential Property bearing No.124,
Khatha No.96, presently BBMP Khatha
No.105-91/96, situated at KOTHANUR
Village, Uttarahalli Hobli, Bangalore
South Taluk, Presently BBMP Limits,
Ward No. 195, Bangalore, and bounded
onthe:

Eastby :House belongsto
Nagaraja Nataraj
Westby : Road
North by : House belongs
to Narayanachari
Soutby : House belongs
to Munivenkatappa

Sd/- A.Manjunath Advocate
No.924, 28th Main, 9th Block,
Jayanagar, Bangalore-560 069.
Ph: 9845395528

PUBLIC NOTICE

This is to notify the general public that, my
Client, Sri. R.SATISH CHANDRA S/o Late Sri.
T.S.Rajasekharaiah, residing at No. 73, 5th
Cross, Behind HSBC Bank, Sarvabhouma
Nagar, Bilekhahalli, Off: Bannerghatta Road
Bengaluru - 560 076 is the absolute owner of
residential site bearing No. 57 at the Project
‘Vakil Whispering Woods- Phase IllI" carved
out in Sy.No.-104/1 of Madiwala Village,
Kasaba Hobli, Anekal Taluk, Bangalore
District measuring East to West: 18-00 Meters
and North to South: 12-00 meters totally
measuring 216-00 Square Meters having
purchased vide Sale deed dated: 04.11.2006,
registered as Document No.25370/2006-07 in
Book-1, Stored under CD No.172 in the Office of
Sub- Registrar, Anekal Taluk from M/s. Vakil
Housing Development Corporation Pvt.Ltd.,
Koramangala Bangalore by its Authorized
representative Mr.Tanveer Pasha.

My Client has lost/misplaced the said Original
Sale Deed dated: 04.11.2006 as detailed above
while he was going to Bannerghatta Road for
taking Xerox copies of the same between 10.00
a.m. and 10.30 a.m. on 10th of September,
2020 and the complaint has also been lodged
with the concerned Police through on line on
28.02.2023 and the same has been registered as
E-Lostreport No.0486684/2023.

Anybody finds the said Original Sale deed
dated: 04.11.2006 pertaining to above
mentioned Vacant Site /property; the same may
be handed over to the undersigned or to Mico
Layout Police station, Bangalore. Further, it is
also warned that if any charge is created on the
said Site/property basing upon the said original
Sale deed despite of this notice, the same is not
binding on my client and the said person/s is/are
liable for criminal prosecution.

(U.L.SOMAPPA) Advocate & Notary
#708/41, Upstairs, Sree Ramanjaneya Road
Srinagar, Bangalore-560050.

(M) 94480 50108, 9880614954
Bangalore Dated: 03.03.2023
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KOYENCO AUTOS PRIVATE LIMITED
(IN LIQUIDATION)

Iquidator: Mr. Vibin Vincen
Liquidator Address: Chakiath House, Elavoor P 0, Angamaly ,Near Elavoor Market, Ernakulam,
Kerala ,683572, Communication Address:-E-10A, Kailash Colony, Greater Kailash - I, New
Delhi -110048, Email: assetsale1@aaainsolvency.in, koyenco@aaainsolvency.com,
vibinvchackiath@yahoo.com, Mob.- 8800865284 ( Mr. Puneet Sachdeva and Mr.Wasim)

E-Auction
Sale of Assets under Insolvency and Bankruptcy Code, 2016, Date and Time of E-Auction: 3rd
April, 2023, at 3.00 pm to 5.00 pm, (With unlimited extension of 5 minutes each)Last Date of
EMD submission: 31st March, 2023. Last date for Submission of Eligibility Documents by
prospective bidder: From 4th March, 2023 to 17th March, 2023

Sale of ASSEts and Properties owned by Koyenco Autos Private Limited (In Liquidation) forming
part of Liquidation Estate formed by the Liquidator, appointed by the Hon’ble National Company
Law Tribunal, Kochi Bench, Kochi, vide order dated 4th November,2022 (Copy of order received
on 9th November,2022). The sale will be done by the undersigned through the E-Auction
platiorm i.e. M/s National E-Governance Services Ltd (NeSL) having website at:
https://nbid.nesl.co.in/app/login.

Asset

it EMD—Timcrementa
Amount (INR)| Value (INR

ReservePrice
(INR)

RLOL

DLUV

—tand-and-Btritding-of BMW-Showroom

Property Survey Nos. 14/3, 26/17 & 26/18 in block
no.13, Thandaper No.7365, Ernakulam District, 99 76.00.000
Maradu Sub-District, Kanayannur Taluk, Maradu|~=" ="
Village Area 26.67 Ares near Hotel Tribute Royal,
near 150m south from Vytila Thykoodam Bridge.

(2 T aVal

2,27,60,000 [ 5 Lakhs

DLUV

Prant-and-Machinery {Bffice-Equipment)
at Property Survey Nos. 14/3, 26/17 & 26/18 in block
no0.13, Thandaper No.7365, Emakulam District,
Maradu Sub-District, Kanayannur Taluk, Maradu
Village Area 26.67 Ares near Hotel Tribute Royal, near
150m south from Vytila Thykoodam Bridge.

10

2,20,000 Thousand

22,000

TERMS ANDCONDITIONS-

1.E-Auction will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE
IS BASIS and “WITHOUT RECOURSE BASIS” through approved service provider service provider
i.e. NeSL (National E-Governance Services Ltd.)

2. It is clarified that this invitation purports to invite prospective bidders and does not create any
kind of binding obligation on the part of the Liquidator or the Company to effectuate the sale. The
Liquidator reserves the right to cancel or modify the process and/or not to accept and/or
disqualify any interested party / potential investor / bidder without assigning any reason and
without any liability

3. All the terms and conditions are to be mandatorily referred from the website of AAA Insolvency
Professionals LLP i.e. https://insolvencyandbankruptcy.in/public-announcement/koyenco
—autos -private -limited/ and from the E-Auction Process Document, prior to submission of EMD

and participation in the process. o _ _
Vibin Vincent :Liquidator in the matter Koyenco Autos Private

Limited Chakiath House, Elavoor P O, Angamaly -683572

IP Registration No. IBBI/IPA- 001/IP- P01997/2020-2021/13134
Address: E-10A, Kailash Colony, Greater Kailash — |, New Delhi
-110048, Contact Person: Mr. Puneet Sachdeva,

and Mr.Wasim: +91-8800865284

Date: 03/03/2023
Place: Angamaly

Regd Office: 28/2917, ‘Aiswarya’, Ponneth Temple
Road, Shanthi Nagar, Kadavanthra, Kochi- 682 020
o erly Travancore Chemlcal & Mfg.Co.Ltd) E-mail - info@tcmlimited.in, Web: www.tcmlimited.in

CIN:L24299KL1943PLC001192 Tel :0484-231677
VU U VU \ U

Notice is hereby given that the f the Members of the Company
will be held on Saturday, 25th March 2023 at 11:30 AM through Video Conferencing (VC)/ Other
Audio Visual Means (OAVM) in compliance with General Circulars issued by the Ministry of Corporate
Affairs dated 08th April 2020, 13th April 2020, 05th May 2020, 08th September 2020, 13th January
2021,05th May 2022 and 28th December 2022 (collectively referred to as “MCA Circulars”), and
SEBI Circulars dated 12th May 2020, 15th January 2021, 13th May 2022 and 05th January 2023,
companies are allowed to hold AGM/ EGM through VC/OAVM without the physical presence of
members at a common venue. Hence, the EGM of the Company is being held through VC/0AVM to
transact the business as set forth in the Notice of the EGM dated 08th February 2023. The electronic
copies of the Notice of the EGM were sent to all the members on 28th February 2023 whose email
IDs were registered with the Company/Depository Participant(s). The Notice of the EGM is also
available at the website of the Company, www.tcmlimited.in and also disseminated on the website of
Central Depository Services Ltd (CDSL), i.e. www.evotingindia.com. The register of members and
share transfers shall remain closed from 19.03.2023 to 25.03.2023 (both dates inclusive). Members
holding shares either in physical form or dematerialized form, as on the cut-off date
(18th March 2023) may cast their votes electronically on the business as set forth in the Notice of the
EGM through the electronic voting system of Central Depository Services (India) Ltd (CDSL) (i.e.,
remote e-voting and e-voting at the time of EGM).

In compliance with the provisions of the Companies Act, 2013, all the members may cast their votes for
transacting all the business proposed for the EGM through Central Depository Services (India) Ltd.
(CDSL) and
() The business may be transacted through e-voting.

(b) The date and time of commencement of remote e-voting : 22.03.2023 at 9.00 a.m. The date
and time of end of remote e-voting : to 24.03.2023 at 5.00 p.m.

(c) Cut off date : 18.03.2023.

(d) Any person who acquires Shares of the Company and becomes member of the company after
sending the notice by email and holding Shares as of cut-off date may obtain the login ID and
password by sending a request to helpdesk.evoting@cdslindia.com or to the RTA, M/s. CAMEQ
CORPORATE SERVICE LTD at email id murali@cameoindia.com or contacting them at the
address given at item 6 below the members may note that

1. Remote e-voting shall not be allowed beyond 24th March 2023 — 5:00 PM.

2. The facility for e-voting shall be made available at the EGM and the members attending the
meeting who have not cast their vote by remote e-voting shall be able to exercise their right at
the meeting through e-voting.

3. A member may participate in the EGM even after exercising his/her right to vote through remote
g-voting but shall not be allowed to e-vote again in the meeting.

4. A person whose name is recorded in the Register of Members as on the cut-off date only shall
be entitled to avail the facility of e-voting as well as voting in the EGM.

5. The notice of the meeting is displayed at the website viz, www.tcmlimited.in and www.evotingindia.com

6. In case of any query kindly email at helpdesk. evotmg@cdsllndla com or contact at the
following address : M/s, CAMEO CORPORATE SERVICE LTD, Subramanian Building , No.1, Club
House Road, Chennai — 600 002 Ph: 044 28460718, email : murali@cameoindia.com

e) The results of voting on the resolutions shall be declared within 3 working days of conclusion of
the EGM. The results declared along with scrutinizer’s report shall be placed on the company’s
website and on the website of CDSL for the information to the members.

For TCM Limited

LIMITED

Sd/-
Place : Ernakulam Gokul V. Shenoy
Date :02.03.2023 Company Secretary

MOTOR ACCIDENT CLAIMS TRIBUNA MOTOR ACCIDENT CLAIMS
TIRUPUR, TAMILNADU. TRIBUNAL TIRUPUR, TAMILNADU.
MCOP.NO. 850/2022 MCOP.NO. 1069/2022
ajendran aramasivam
...Vs... ...Vs...
Ganapathy Murali

S/o.Ponnusamy 7, Rcc 206-261,
SG Mutt Road, Chamarajpet,
Bangalore - 560 018.

...1st Respondent

NOTICE TO THE 1st RESPONDENT
[ above case in posted on 19.04.2023 for
the appearance of the First Respondent
You are hereby directed to appean
the above court on 10.00 AM. failing
which you will be set exparty
/-By Court Order-/
A.BALAKUMARB.A.B.L.,

Advocate,
Palladam Road, Tirupur - 5, Tamilnadu.

S/o.Munuswamy, 1/75, AG Lay Out,
Attibele, P..Bangalore, Anekal Tk,
Bangalore, Karnataka - 562 107.

...1st Respondent
Notice to the 1st Respondent

The above case in posted on 21.04.2023
for the appearance of the First Respondent
You are hereby directed to appea
the above court on 10.00 AM. failing
which you will be set exparty.
/-By Court Order-/

A.BALAKUMAR B.A.,B.L.,
Advocate,
Palladam Road, Tirupur - 5, Tamilnadu

dw simasler  Bank of Baroda

. Bank of Baroda i Governmant of India Undertaking)
Regional office, Bengaluru South Region, Email id: recovery birsouth@bankofbaroda.co.in

E-Auction SALE NOTICE

Sake of MOVABLE asset hypothecated to Bank under Securitization and Reconstruction
of Financial assefs and Enforcement of Security Interest Act, 2002 (No.54 of 2002]
Whereas, the Authorzed Cfficer of Bank of Baroda had ieken possession of the foliowing
vehicles pursusni to e notice issued SARFAES] Act, 2002 m ihe folowing loan accounts with
right fo sall the same on “AS 1S WHERE |5 BASIZ"and "AS IS WHATEVER 15" basis for
reakzation of Bank's dues plus mbzrast as dalailed hareunder and whearaas consequand upan
Fallure o repay the dees, the urdersignad in exercee of power confarmed under Section 1304) of
the said Act proposes to realize the Bank's dues by sale of the said property. The sale will e done

by the undersigned through e-aucion platiom provided atihe websile,

Fmer @ hener

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
$ Chﬂ]ﬂ Corporate Office: 1* Floor, ‘Dare House’, No. 2, N.S.C. Bose Road, Chennai-600 001.

under Securitisation and Reconstruction of Financial Assets and Enforcement of Securlty Interest Act, 2002 (54 of 2002) and in exercise of the powers|
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under
Section 13(2) of the said Act calling upon you being the borrowers (Names & Addresses mentioned below) to repay the amount mentioned in the said
notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below having failed to repay the
amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the undersigned has taken possession of the|
property described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security]
Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general are hereby cautioned not to deal
with said property and any dealings with the property will be subject to the charge of M/s. Cholamandalam Investment And Financej
Company Limited for an amount as mentioned herein under and interest thereon. The borrower’s attention is invited to provisions of sub-section
(8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

NAME AND ADDRESS OF THE BORROWER/S |  DT.OF DEMAND DATE OF
Hnl % LOAN ACCOUNT N NOTICE 0/S. AMT. DESCRIPTION OF THE PROPERTY POSSESSED POSSESSION
< 23,72,371/- All that part and parcel of 28 '/, Cents of property comprised
Loan A/c. No(s). : HL03CAL000000201 (Rs.Twenty Three | in Re-Survey No. %/, (2/28) and situated at Kinalur Village, I
1. Devan WV 8 Lakhs SeventyTwo | Thamarassery Taluk, Kozhikode District & the housd & 2
1] 2. Subhashini E Thousand Three | comprised therein bearing Panangad Grama Panchayath g g
Both are R/at :- Muringanattu Chalil =] Hundred Seventy | Assessment No. 1/333-A. @ Boundries - X East : Property) of &
house, Koyilandi, Kerala-673 612. Seven Only Only) ason| of others; *South : Earthen Road;>*West : Property of =
29.07.2021 Balan Nair; > North : Property of Subashini.
face : Kozhikode, Kerala. For Cholamandalam Investment and Finance Company Limite
Date : 02.03.2023 Authorized Officer

FORM A
PUBLIC ANMOUMNCEMENT

{Under Regulation & of the Insolvency and Bankruptcy Board of india
(Imsolvency Resolution Process for Carporate Persons) Repgulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

EAST COAST RAILWAY

(1) Notice Mo. eT-West-WAT-06-2023
Di.: 28.02.2023

MALIND PROPERTIES PRIVATE LIMITED
= e

P ERGER @ =R sl EXECUTION OF P-

1| Name of corporate dehtn-r

MALIHD PROPERTIES PRIVATE LIMITED

WAY WORKS TTR(TWS)-13 5ETS OF 1

IN 12, 12 SETS OF 1 IN 8% CMSC-13
SETSOF1IN12,125ETSOF 1IN 8%, &

PSC LAYOUT- 13 SETS OF 1 IN 12, 12
SETS OF 1 INBY%, UNDER THE
JURISDICTION OF DIVISIONAL

7 | Date of incorparation of corporate 08/11,/2005
debtor

3| Authority under which corporate debtor | REGISTRAR OF COMPANIES -
is intorporated f registered BANGALORE
Corporate ldentity Mo. [/ Limited

4 | Liability Mentification No. of corporate | U452008A2005PTC0G2545

debtor

ENGINEER (WEST), ON KK-Il LINE.
Advertising Value ¥87,.51,977.54

5| Address of the registered office and Mo-87-A, Purva Parkridge

principal office (If any) of corporate

Mahadevapura Post, Garudacharpalya,

EMD:%1,75,000/-
(2) Notice Mo. eT-West-WAT-07-2023
Di. 28.02.2023

 ET R U TRl MAINTENANCE OF

TRACK ON GIRDER BRIDGES BY

FIXING ALIGNMENT RETAINMERS AND
TOPI NUTS WITH STEEL CHANNEL

debtor Bangalore - 5600438

& | Insohency commencement date in 28/02/2023
respect of corporate debtor

7 | Estimated date of closwre of insolvency | 27/08/2023
resolution process

8 | Name and registration numbar of the | Rathakar Shetty

insalvency professional acting as interim

resolution professional 2019-2020/12718

Reg. Mo BB/ PA-001/IP-POLG30/

SLEEPERS UNDER THE JURISDICTION
OF ASSISTANT DIVISIONAL ENGINEERS
KIRANDUL ON KK-Il LINE OF WALTAIR

Resarva
e e Balance | Price/EMD
Detalls of propertyNVehicle outstanding| Minimum
Mo Marme of the owner of [RUPEES) b
the Property/ Vehicle Py
Chedord Schadl Type of Viehicke F.-'l-".F!LI_TI VITRABREZZA £.84.0001-
1] 744206000003 REG NO KASTMPZ121 085363- | 58400
palis & Chassis No. MAINYB1SKMEXOO | 55 > 000
T Year 2020 B,
Type of Vehide
ELECTRONIC CITY | MARLUTHI SLIZUKEI XL& HYBRID ZETA 6, 20,0y
2| GTBE00B0O00032S REG NO KASIMNTO95 11,50,268)- | 62,000 /-
SUDHAKAR M Chassis No. MASCNCIZSKKZOOM 2 DGH-
ear 2019
Type of Vehicle
WHITEFIELD HUNDAI CRETA 18VTVT 5X (0) B,30,000/-
1] 88510600000830 REG MO KASS MG G96S 15,38 115 | 83,0000
PRADEER SHETTY Chassis Mo MALC3E CLEMBX O 5,00
ear 2019
GANDHI Bazzap | T¥Pe of Vehicle RENALILT LODGY 85,000-
4| 8945060000073 | . F‘E%&Eﬁﬁ?ﬁg&um 10,15,77%- | 8500
PUTTE GOWDAC| “'ess=Te s ; 1,0004-
Year 2016
HoRLavoyT  |TypeofVehicle MAHENDRAVERITO Dd 90, 000
5| HOBOOGDDOOOSAD | . EH:G'E ﬁg‘;éﬁﬁg:mm 473540 | 9000 /-
CHNNARAJU M m : 1,0001-
ear 2016
ELECTRONIC CiTy | TP of Vehicke MARUTI CELERIO ZX) —
6| GTBRO0B00000458 o EES h:.?.u.!{:%g-gnﬁ?gxux 503851~ | 37,000v
HARISH V R 2,0001-
Toar 2018
Type of Vehicke MARLITI SUIZURI DZIRE
MYSORE ROAD 201 BSIV 2 76,000 /-
7| 89400600000402 REG NO' KAGS MJ 2151 71,357 | 27 600
SRIDHARA BABL. KN Chaszsis Mo MAIFSER1S00 2 D0y
Year 2010
Type of Wehicla
Oadond Schaoal [SUZU W ROSS HIGH BSIY 8BS, 000
8 v4XB0600000438 REG NO kalbnalstd 16,07,0000- | 98,500
MWAWVEEN VEMEATESH!  Chessis No MIGTGIGIKBIOX 5, 000-
Year 2014
RBI LAYOUT Type of Wehicle MAHINDRA
F4BROGOI00045] KLUVA00KA+MFDOTS 1 44 000
9 JOTEESHWAR REG MO KADS AG 2054 6,00 6250 | 14,400 -
REDDOY Chassis No MATVBZNACGEEXNX 2 000N
Yaar 2018
HSRLAYOUT | 1y06 of veticle RENAULT LODGY DCH :
A9600600000525 ; 1,60, 0007
10| kANAKARA) Y REG MO KANAGAEN B 45 B34/- 16,000
Chassis No MEEJSRGWAS0DET24 o 1 OO
Yaar 2018 :
=rbbteiieisb RXE BSIV | 227 00ar-
1| nnARAIL K REG MO KADS AG 2401 4464530 | 22 7000
Chazziz Mo MEEJSRGWARE)-—-- 2 0=
Year 2016

+ Last Diabe of submission of EMD & KYC Documents: on 04.04.2023 Before 4.00 PM af Bank of
Baroda, Regional Office, Sth Floor, Vigaya Towers, Near Trindty Circle, MG Road, Bangalare,

« EMD o be submitted by demand draft in fawowr of : Bank Of Barcda

+ Datel Time of e-Auction: 06.04.2023 from 2.00 pm, 106.00 prm

+ Inspection Date and time of vehicles: 03.04. 203 1o 04,04 2023 from 10.00 am fo 04.00 pmi at

+ 1. Phonenix Enterprises, 254, Ind Main Muniswampa Layout, Thindlu Bangakore 360057,
{Sr. Mo, 1to 5 vehicles)

« 2. 5ai KAruna Enforcernent sgency Mo 51 Mahadaswara kayout Ram Sandra Banglare S60060
{5r. Mo 10 and 11 vehiclas).

« Authorized officer’ Contact Person (1) GV B MURTY - 0440217265 (2) ¥ K RAGHAVENDRA -

i | ARt s Ll o the Bk F507, Mantri Tranguil Apt, Gubbalala DIWS. 99BETIE04G (3] Md. ASHRAF ALI- 9045231445 (4) Har_eahSheIl.‘gr-M-l-.":l]d-‘.]EIE
) | el [Price hid] Seed 0% 2023 resolution professional, as registered Gate, OFf Kanakapura Road, Advertising Value 11,64,85,135.38 Zoan , TERHS' & m"'[“mf"s' i Ry
TS T — S S Ty S— with the Board Subramanyapura Post, Bangalore- EMD ;72 32 400/- 1. The e-Auction is baing held on "AS 1S WHERE 15™ and "AS 1S WHATEVER |s"basis.

v, e el sl B Sl i e G (3 fipaeds fi 2. It shall be the rezponsibdity of the bidders to inspact and salisfy thermselves about the asset

Completion period of the work: 12
£ gplugpleghell edfrian futpmersems Saput appadioe Gumoridl speacapdil sgsawms, lame 2

S60061, E-mail: reshethy.co@pgmail oom

FETERE BT bl i el i sgem @G, smamenear iR T l@sRlon usm O Leh, ™

INVITATION FOR THE SUEBMISSION OF A

SCHEME OF COMPROMISE OR ARRANGEMENT UNDER
230 OF COMPANIES ACT 2013

[Under saction 230 of Companies Act 2013 rezd with Regulztion 28 of the
Insoivency and Bankruptcy Board of India (Liguidation Process) Repgulations, 2016]

EMPEE SUGARS AND CHEMICALS LIMITED (In Liquidation)

Ain application for initiztion of Liguidstion Process of M's Empee Sugars and Chemicals Limited
was filed before Homble MNatienal Company Law Tribunal, Armaravat Bench bearing |4, Mo 49 of
2023, Tha Bench vide Order dt 10,02.2023 passed the Drder for Ligusdation

Thiz Public Annauncement is being made in terms. of Regulation 398412} of Insolvency and
Bankrupicy Board of India (Insohvancy Resoiution Process for Corporate Persons) Repulatans,
2016 seeking Scheme of Compromise or Amangemeants from interested parties

RELEVANT PARTICULARS
T [Mame of the Carporate Debtor [Empee Sugars and Chemicals Uimited
4 1.'|EIIJ3 of Incorparation of Corporate Deblor | 11/24/1968
3 | Authority under which the Gorparate RaC-Vijayawada

Dabtor is meorporated registaned
4 :EIH’F-:IT-‘:III-! idantity number ! limited liahilty
_|-;Iunﬁfi3ini_|:11 n:lrnl_:-er of comorate dahr!:ur
5 | Addres= of the registerad office and
| principal office: (if any) of corporate debar
B | Eligitality for applicants

[L24110AP1 SEPLCO0AZ 1

| AYYAPAREDCAPALEM NAIDUPET MANDAL NELLORE
| DIST AP AP 524126 IN _
(The Eligiikty Critena is mersoned In the oetailed
process flow document which can be sought by

| sendineg an emsil Lo ip.empeeEgmal.com

Avadabie af the webede ol B

| et ik, oo indegal-Iramesark
4402

7 | Moerns of inipibiily apabcable under
| soclicn 294 are svailable 2

B | Last desta for receipls of schama of
COMpramise

E-rail: cirp.malind@gmail com

T b, a8 (5 20 B GApA Y aisniania 10| Address and e-mail to be used for RPAR B Co LLP, #16, Level 3, Skyfine Twelve) Months (For both lenders) and Srlil'ﬂﬁ‘rmﬁllﬂﬁ btggmdmmrr? the dt'Ha‘- The m;pe-..ngn of ?E;'EE BU#D" r;‘-’f‘-":";“l'-'-'ll- b
g, Comnali pjgiiziat, correspondence with the intarim Towers, 7 th Cross, Samplge Road, Tender closing date & Time: EigER] u_IF'E‘EE“"EE: mgfn:?;d m:?r.e-::l b?ﬂglﬂ iﬁﬂ%ﬂﬁf&;ﬂsi ”:I"gm'pmgfrelj EIT:? ?ﬁecgidzng:.'pur:ﬁlsgl

Gppr i Gumorld, ” oo *lﬂ*gm@- g i resolution professional Malleswaram, Bangalore - 560 003 hrs. of 23.03.2023 {Forbolh lenders). i e . b4 o {MUmcipal Lorp., i '
e i i Fima @ f _II_I,.."_'h_lg yerafliEnaa Foalh Lk shall pay all dues (whelher panding or ansing out of the said sale or in fulure) 50 damanded by

Mo manual offers sent by Post § Courier /

Fax arin person shall he accepted against

such e-lenders even il these are submitted
on firm's letierhead and received intime. All
such manual offers shall be rejected
| summarily without any consideration.

11| Last date for submission of claims 16-03-2023
12| Classas of creditors, if any, under clavse | Hame E-.-J-,-cn
(b} of sub-section (64) of section 21,
ascertained by the interim resolution
professional
13| Names of Insolvency Professionals 1. Rajini G N

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

2. T Narayana Swamy
3. Marayana Kamma

Complete  information  includirg e-tender |
documents of the above e-tender is available
inwebsile httpdihwwaireps. gowin

Mote: The prospectve tendarars are

14| [a) Relevant Forms and
(b} Details of authorized representatives
are available at:

down lpads
Fhysical Address: RPAR & Co LLFP,

Sampige Road, Malleswaram,
Bangalore-560003

Web Link : https:ffibbl.govin/home/

16, Level 3, Skyline Towers, Tth Cross,

advised to revisit the website 10 [(Ten)
days balora the date of closing of tendar 1o
note any changes/Corrigendum isaued for

this tandear.
Divisional Railway Manager{Engg)
PR-1053/N/22-23 | Waltair

Private Limited on 28-02-2023,

address mentioned against entry Mo, 10,

Subimission of false or misleading proofs of cleim shalf attract penalties.

Date: 03-03-2023
Place; Bangabore

Notice is hereby given that the Mational Company Law Tribunal has ordered the
commencement of a corparate indolvency resolution process of the Malind Properties

The ereditors af Blalind Praperties Private Lirmited, are haraby called upon B submit thair
claims with proof on or before 16-03-2023 to the interirm resclution professional at the

The financial creditors shall submit their claims with proof by electronic means onkby. Al
ather ereditors may submit the claims with proal inperson, by post ar by electronic means.

A financial craditor belonging to a class, as listed against the entry Mo, 12, shall indicate its
choice of authorised representative from armong the three insolvency professionals listed
againstentry Mo, 13 toact as authorised representative of the class Home Buyersin Form CA.

ftatnakar Shetty
Interim Resolution Frofessional

Maba; Mote: The Liguidaior shall have the discretion ip change'mopdify the crideria for submission of
scherms of Caompramiza or Arrangement at any point without assigning any rasan and without any
liabilty whalsanwnes

S/~

Pankaj Srivastava

Dale: 03-03-2023 Liguidator
Piace: Bengaluru Empee Sugars and Chemicals Limited (In Liguidation)

Carrespondence: 5, bih Cross Navya Magar, Jakkar Bengaluru 560064
“; 080 6844 6967 | @i: rpalaopsriin | & wwew.psTiin
Regn No : IBBLTPA-0 AP-PO0245 /2017-18110474 | AFA upto 23/11/2023

FEDERAL BANK

YOUR PERFECT BAMKIMNG PARTHER

Branch Narakkal

Branch Shifting Intimation

Customers of Federal Bank are hereby informed that our branch at
Narakkal will be shifted to Mary Matha College Compound,
Arattuvazhi Beach Road, Narakkal shortly.

As part of shifting, safe deposit lockers will also be shifted to the
new premises. Customers may take steps to remove fragile items
from the lockers, if any, before 06/05/2023.

Kindly contact the branch for further details.

For Federal Bank Limited
Branch Head

Place: Narakkal
Date : 02.03.2023

financim. ep. .in

| get the inside information
and get inside the information.

The Indian Express.
For the Indian Intelligent.

Inform your opinion
with investigative journalism.

& ThelndianEXPRESS

— FURMALISM OF COURAGE

such authorty and the bidderpurchaser shall al=o bear any other costs/expenses in this regand
&nd the bank shall have no Eability in respect of any such demand raisad by amy such authority as
mentioned. 4, The inleresied bidders shall submi? their bidding  through Web Portal:
hitps:fbob.auctiontiger.net {the user ID & Password can be oblamed fraa of cost by ragisbaring
narme with hitps:ibob.auctiontiger.nat) through Login 10 & Password. The EMD shall be
payable by means of Demand Draft favoring BANK OF BARODA. 5. Bidder should submit the
EMD by means of Demard Draft along with the i) Copy of PAN Card; i) Proof of identification
[K¥T) viz. seff-attested copy of Violer ID Card! Diriving License! Passport ate, i) Copy of proof of
address, wilhouf whach The bid & Eable 1o ba rejecled, v) ANNEXURE [I & 11l [These annexwas
ara available 21 Regional Office al the time of handang over EMD), 6. The mterasted bidders who
require assistance in creating Login ID & PASS WORD, submetting BID, traming on E bidding
process efr., may contact PRAVEEN KUMAR THEVRAR. 9722778328, 0793502214 5/1461182:
E mail: Praveen.thevan@auctiontiger.net or E Mail | Soni@auctiontiger.net . 7, Unly buysrs
holding valid User DV Passward and confarmad payrent of EMD shall ba aligible for parlicipating
in the e-Auction process. 8. The interasted bidders, who have submitied thair EMD not below The
Reserve Price through Demand Draft before 4.00 PM 04,04.2023 on date . shall be eligible for
perticipating the e-bidding process, The e-Auction of above vehicle would be conducted exactly
on the scheduled Dale & Time as mentioned agains] each vehicle by way of mber-se bidding
amongst the bidders. The bidder shall improve thair offer in muliple of the amount menbaned
under the column “Bid Increase Amount” against each property. In case bid & ptaced in the last
& minutes of the closing fime of the e-Auction, the closing ime will automatically gel exlended for
Smingtes {Unlimited Extension]. The biddarwho subms the haghest ted amount {not bslow ihe
Resarve Price) on chosure of e-Auclion procass shall be declared as Successiul Bidder and 2
communication te that effect will be zsued through elecironic mode which shall be subject o
approval by the Authorized Officer’ Secured Craditar, 9. The Eamest Money Deposit (EMD) of
the successful bidder shell be refained towards parl sale considerstion and the EMD of
unsuctessiul bidders shall ba refunded. The Eames! Monay Deposit shall not baar any inlarest
The successhul bidder shall have 1o daposil remaining sale prce on or before 13.04.2023 of
sale. Incase of defaultin payment by the successful bidder, the amount already deposited by the
pffer shall be liabde 1o be forfeited and wehicle shall be put fo re-auction and the defauling
borrower shall have na claimd ight in respect of wehicle amound, 10, The prospectve qualified
biddars may avail Iraming on a-Awstion from Mis. Auction Tiger Pwt. Lbd. prar o the date of &-
Auction. Maither the Suthodzad Officer’ Bank nor Mis AuctionTiger Pwt Ltd shall be llable for
any Irermat Metwork problem and the interested bicders to ensune that they are technically wed
equipped for participating in the e-Auction event. 11, The purchaser shall bear the applicable
stamp dufies’ additional stamg duty! transfer changes, f2e elc. and alsa all the statutary! non-
stafulory dues, fames, rales, assessmend charges, fees abc. owing by anvbody. 12, The
Authorized Officer iz nol bound to accept the highest offer and the Authorized Offcer has the
absolute right to accepd or rejedt any or &l offer(s) or adjoum! pastpone! cancel the e-Auction
withouwt assigning any resson theresf, 13. The bidders are advised to go throwgh the detailed
Terms & Condfions of e-Auckion available on the Web Poral of Mis. AuctionTiger Pwi. Lid,,
hitps:fbob.auctiontigernet and bank websile https:www bankofbarodacom under Eauction
Tab or befone submitling their bids and 1aking past in the e-Asction.

STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
The borrower’ guarantars ane hereby notified fo pay the sum as mentioned above along with
up 1o dated interest and ancillary expensas before the date of e-Auction, failing which the
propertyivehicla will be auclioned’ sald and balanca duss, if any, wil be recoverad with
inberest and cost,

Date : 03.03.2023 Sdi- Chief Manager

Place : Bengaluru Bank of Baroda
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